IN THE CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
WEST ZONAL BENCH AT MUMBAI

APPLICATION NO: ST/MISC/85904/2018
IN
APPEAL NO: ST/86041/2015

Arising out of:  Order-in-Appeal No.
NGP/EXCUS/000/APPL/214/14-15 dated
22/12/2014

Passed by: Commissioner, Customs, Central Excise &

Service Tax, Nagpur.

Appellants — Represented by:

Commissioner of Central Shri M.P. Damle, Assistant
Excise, Nagpur Commissioner (AR)
VErsus

Respondent — Represented by:
Nalin Jaiswal None

Date of hearing: 24/09/2018
Date of decision: 24/09/2018
CORAM

Hon’ble Shri C J Mathew, Member (Technical)
Hon’ble Shri Ajay Sharma, Member (Judicial)

ORDER NO: A/87534 / 2018

Per: Corum

By this miscellaneous application, Revenue seeks to withdraw
appeal no. ST/86041/2015 against  order-in-appeal  no.
NGP/EXCUS/000/APPL/214/14-15 dated 22" December 2014 of

Commissioner of Customs, Central Excise & Service Tax, Nagpur as



ST/86041/2015

disputed duty is below the threshold prescribed in the litigation policy
of Government of India notified in F No. 390/MISC/116/2017-JC
dated 11" July 2018 of the Central Board of Indirect Taxes &

Customs.

2. None appeared for the respondent.

3. In accordance with the litigation policy, we allow the

application and appeal is dismissed as withdrawn.

(Dictated and Pronounced in Court)

(Ajay Sharma) (C J Mathew)
Member (Judicial) Member (Technical)

arch



